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COMMON ORDER
MA 523/2017 IN CSA 49U230-23ANCLT IMBIM AHl2017

MA s22l2017 IN CsA 493/230-232/NCL'l7MB/MAH/20r7
ItA 521/20r7lN CSA 494/23 0-232/NCI T/MB/MAH/2017
MA s20l2017 IN CsA 495/230-23ZNCLT/MB/MAH/2017
MA 525/2017 tN CSA.196/230-232/NCLT/MB/MAH/2017
MA 526/2017 IN CSA 497 1230-232INCLT lMBlMAHl2,l7

l

On MA 523 of 2017 filed by the Transferor Compan)'/Tatn Potler Comp.rnv

Ltd. for modification of the Scherne r^'here modificcl Sche'nre is.rnntrtrl as

Exhibit - E to the said MA 523 of 2017. The same is lrerebt' .rllowetl ancl the

'.ri(l moJified Scheme will nor^ be trcaled,r. lhe 5(heme l,'r the purFN( ,rl

CSA 492 of 2017.

On NIA 522 of 2017 filed by the Tr.rnsferee Compan) No.l/TaL1 P()rver

Renervable Energy Ltd. for modification of the Schtnre rvhere motlified

Scheme is annexed as Exhibit - D to tht'said MA 522 of 2017, the s.rme is

hereby allowed and the saitl modifieti Schtmt'r{ill no\ be treatcd ns the

Scheme for purpose of the CSA {93 of 2017.
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NAME oFTHE PARIIES: Supa Windfarm Ltd.
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On MA 521 of 2017 filed bv the Transferee Compinv N().2 /Sup.1 lvindtarnl

Ltd. for modification of the Scheme where modified Scheme is anner.ed as

Exhibit - D to the said, MA 521 of 2017, the same is herehv albn erl and the

said modified Scheme w,ill noh.be treated as the Scheme lor the purposc oi

CSA rrvo..194 of 2017.

On MA 520 of 2017 filed bv the Transferee Compant, No.3/Nivadt, Wind[arrn

Ltd. for modification of the Scheme rvhere modified S.hcme is anne\ed as

Exhibit - D to the said MA 520 of 2017, the same is herebv allorted and the

said modification Scheme r{'ill norv be treated as Sahetn!, t()r the ptrrpose oi

CSA No.,l95 of 2017.

On MA 525 filed by the Transfcree Companv No..l/tlx.'lay.1(li Windfanr Ltd.

for the u.ithdraw.al of the Scheme CSA No..l96 of 2017, thc same is hcrcb\.

allo\red.

On MA 526 of 2017 filed bv the Transferee Compan\. \o.5/l.iLr pox er (;reen

Energy Ltd. for modification of the Scheme \r.here modified Scheme is

anne\ed as Exhibit - D to thc said MA 526 of 2017, th!,s,rnrc is herebv nllo11 e(l

and the said modifi.d S(heme will now be trentr{ ns the S.heme for lhL'

pt'rpose ol CSA No.,197 of 2017.

List this m.rtter on 6.12.2017
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